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PRINCIPAL BENCH
NEW DELHI
m.A.Ne.378/95
U.A.Ne,1806/91

CENTRAL AW INISTRATIVE TRIBUNAL @

New Delhi, this the 13th day ef February, 1995,

Hen'mle Shri NV Krishnan, Vice Chairman (A).
Hen'ble Dr. A .Vedavalli, Membar (J).

1. Shri Udai Pal Singh
s/e Shri Ram Phal,

2., Shri BK Juneja
a/e Shri Rharaiti Lal

3, Shri RC Pashkela

s/e Shri DN Pasbela. All werking in Central
Administreat ive Trimunal,
1 4. Shri Kuleir Singh Prineipal Bensh,
s/e 3hri Jedh Singh Faridket Weuse,New Delhi,

5. Shri KK Pukhra}
s/e Shri X Pukhral

6. Shri Subhash Chander
~ s/e late Shri Madan Lal

7. Shri VK Srivaestava
8/e Shri GN Sahai

(By Advecate Shri SK Gupta- seApplicants.
But nene prassnt).
Vs. i
1. Unien of India thrsugh -

thé Seeretary,
Ministry ef Persennel, P.G. & Pensisms
Deptt . of Persennel & Trajnings,

“y Nerth Bleck, New Delhi.

2, Central Adninistretive Tribunal thresush : ey

its Registrar, '

Faridket Heuse, Cepernisus Marg, |

a4 New Delhi.
t

' |
(By Advecate Shri PH Ramchandani)

ORDER (Oral)

Hen'ble Shri NV Krishnan, Vice Chairnaan}

The applicants have filed M.A ,Ne.378/95

stating that in view eof the judgment ef this
Tribunal in 0.A,Ne.1475/92 en 2-2-1995~- Shri

HS Kaushal Vs. Unien ef India; the applicants
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ssek permissisn te withdraw the presant 0.4,
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2. We have heard learned esunsel fer the
respendpnts. Nene is present fer the applicants.,
In the eirgumstances, the M.,A, is alleved.
Permissisn te uwithdraw O0.A, is granted, The

O.A, is dismissed as having been withdraun.
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(Dr .A JVEDAVALLI) (N oV . KRISHNAN)

Member(J) Vice Chairman(A)
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